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Manufacture of Pesticides in Collaboration
with French Firm

2603. SHRI RAVINDRA VARMA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to gtate:

(a) whether Government have accepted
the offer of a French firm for transfer of
its technology and know-how free of cost
to manufacture “Decis”, a most potent
pesticide;

(b) if so, whether any location has been
selected for the game;

{(c) whether it will be established in the
public sector or private sector; and

(d) the estimatéd cost - quantum of
manufacture and the date of commission-
ing?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI -R. C. RATH):
(a) to (d). Government have received
Industrial Licence applications from two
private firms for manufacture of Deca-
methrin (Decis) based on technica] know
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how to be given by a French firm. The
applications for Licensing are under con-
sideration of the Government.

Enhancement of Bonus Rate on Post Life
Insurance Policies

2604. SHRI A. ¢. DAS: Wil the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government thave a pl:O-
posal to enhance bonus rate on Postal Life
Insurance Policies;

(b) if g0, from when and at what rate
the bonus is proposed to be increased on
Postal Life Insurance Policies; and

(¢) the details about the decision taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL): (a) No Sir.

(b) and (c). The question does not
arise.

The detail of the decision already taken

in the matter, as declared on 21-1-1983, is
given in the statement attached.





